
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA No_1165/2000

New Delhi, this the 31st day of August, 2001

Hon'ble Smt_ Lakshmi Swaminathan, Vice-Chairman fj)
Hon ble Shri M_P, Singh, Member (A)

EJ i r e n d e r l< u rn a r
X11 / 8 9 9, R K P u r a m ,,
N 6i w D a 1 h -110066 „

(By Advocate- Shri Gi.K„ Aggarwal) Applicant

1

V E R S U S

Union of India thro"
Secretary, Deptt. of Personnel
& Training, North Block,
N e w D e 1 h i -110 001 _

The Secretary,
Department of E.v:pendi tu re,
M i h i s t r y o f F i n a n c e,,
North Block,
N e w D e ]. h i -110 00.1 „

The Secretary,
M i n i s t r y o f U r b a n D e* v e 1 o p m e n t
Nirrnan B ha wan.
New De 1 hi -110011

The Director General (Works)
C e (T t r a 1 P u b lie W o r k s D e p 11
Ni rrnan B ha wan ,
New Del hi-110011„

T h e S e c r e t a r y ,
N a 1; i o n a 1 A n o 1 a 1 y C o m at i 11 e; e
Deptt,. of Pers_ & Trg,. , North Block.
N e w D e1h i-110001.

(By A d V o c a t e- Shri D.S. M a hen d r u)
ITesponden t;

ORDER (ORAL)

By_Honlbl.e_Smt Lakshmi Swaminathan, Vice_C hair man

parties

We have heard both the learned counsel for tfv

The appl icant has prayed f or t:he ■ f o 11 owing re 1 ie"5;

>6

1 n v i t e

D i r ec t t he Na t i on a 1 An oma lies Comrn i 11 ee t o

the Head Clerks of CPWD through the

App1i can t to su bm i t a detailed statemen t of case to
it and to appear before it and to decide their
claim by a detailed speaking order within thrvee
incrnths (the detailed case be invited and submitted
within 15 days and personal hearing within further
15 days), grant any other relief,"



(.2)

3 T h i s a p p 1 i c a t i o n i s a s e q u a 1 t o t h e d i. f e c 11 o n s o i"

the Trib'una 1 in CP 187/99 filed by the. app 1 icant i.ri which

t h e f olio w i n g o t- d e r w a s p a s s e d o n 2 2 „ 12 19 99 : -

"5. In the abovsi facts and circumstances, the
CP is disposed of with a, direction to the
RI e s p o n d e n t s i n t h e M i n i s t r y o f Urban Affair s &
Emp 1 oymen t: t h rou g h Add i t i on a 1 £5ec re t a ry ,,
Ministry of Urban Affairs & Employment,, Newi
D e 1 ti i , t o e X p e d i t i o u s 1 y pursue the m a 11 e r w i t h
t t'le Na t i on a 1 An oma lies Cornrn i 11 ee so t ha t the

directions of the Tribunal in order dated

1-5 „ 3,,.1999 are complied with as early as
possible,, and preferably within three months
from the darte of receipt of a copy of thi.s
order."

4,. ■ In the present OA,, the Secretary, National Anomalies

ComiTi i ttee has been i mp 1 eaded as Respon dent No. 5 .

5 ,. I n V i e w o f the o r d e r s o f the Tribunal i n C P 187 /9 9,

the further observations of Respondents No.1-4 that there is

no anomaly,, as such there is no question of referring this

item to the National Anomaly Committ-ee., cannot be accepted,.

6. In the above facts and circumstances of the case, we

are of the view that it would be appropriate to direct

Respondent No..5 to deal with the issues raised in this OA and

pass a reasoned and a speaking order. They shall do so after

g .:i V i n g a r e a s o n a b 1 e o p p o r t u n i t y t o the a p p 1 i c a n t t. o p u t

forward his case and give him a personal hearing. Necessary

action shall be taken by Respondent No ..5 within three months

from the date of receipt of a copy of this order with

intimation to the applicant- No order as to costs.

(M.P- Singh)
Member (A)

(Smt- Lakshmi SwaminattTarT
Vice-chairman (J)

/ravi/


